
GOVERNMENT OF PUDUCHERRY
DEPARTMENT OF PERSONNEL AND ADMINISTRATIVE REFORMS

(PERSONNEL WrNG)
***

No.A.49o 1 1 / 12 / 2o2o I DPAR/ CCD(2) Puducherry, dated 3O.O7 .2020

I.D. NOTE / OF'F'ICE MEMORANDUM

Sub: Public Services - Clarification on regularisation of
absence during COVID-l9 epidemic lockdown
period - Communicated.

--oo0oo--

A copy of the Office Memorandum F.No.14029/5/2019-Estt.(L)(ft.2)

dated 28.07.2020 of the Ministry of Personnel, Public Grievances and

Pensions, Department of Personnel and Training, New Delhi containing

clarification on regularisation of absence during COVID- 19 epidemic

lockdown period is forwarded herewith for information and guidance.

a2
/ BY oRDER /

(v.,rArsANKAR)
UNDER SECRE'IARY TO GOVERNMENT

Encl: As stated.

To

All Secretariat Departments / Heads of Departments / Offices.

Copy to:-

1 . The Development Commissioner / all Secretaries / Special Secretaries to
Government, Puducherry.

2. The Special Secretaqr to Lieutenant Governor, Puducherry.
3. The Secretar5r to Chief Minister, Puducherry.
4. The Collector, Puducherry / Karaikal.
5. The Regional Administrator, Mahe I Y anam.
6. The Chief Executives of the Autonomous Bodies / Corporations /

Boards / Societies / Public Sector Undertakings, Puducherry.
7 . Th.e Private Secretary to Chief Secretary, Puducherry.
8. Stock file / C.R.B.



F.No. 14029/ 5/ 20 1g-Estt. ( LXPt. 2l
Goverrtnent of India

Ministry of Pereonnel, Public Grievanccs and Pensions
Department of Personnel & Training

Old JNU Campus, New Delhi 110 067
Dated: 28,O7.2O2O

Or.FICE MEMORANDUM

Subject: Clarlficatlon on regularizatlon of ebrcnce durfury COVID-l9
epldcmic lockdown perlod - r*egarding.

This Department has been receiving several references/queries from
Central Government cmployees who proceeded on leave , witlt station leave
permission, but could not report for dut5r duc to non-availability of public
transport / flights and restrictions on inter/intra stale movement of persons as
per Ministry of Home Affairs'Orders from time to time, to contain the spread of
COVID-l9 pandemic in the country. The matter has been considered and the
following clarifications relating to regularization of penod of absence during the
period of lockdown are issued in the matter :-

I-sl.
No.

Situation

Government Servants who
were on official tour ald were
unable to return to their
Headquarters (HQs) due to
non-availability of Public
Transport.
Government servants who
\f,.ere on leave prior to issue of
lockdown orders with effect
from 25.03.2020 and the leave
ended during lockdown Period.

Government servants who le ft

HQ on the week-end Prior to
lockdown, i.e' 20.O3.2O2O
(Friday), but could not return
to HQ on 23.03.2020(MondaY)
due to non-availabilitY of

Clarilication

Deemed to havc joined duty on the date
of expiry of official tour, if intimation in
any form, indicating diffrculty in joining
duty due to non-availability of public
transport/flights, has been given by the
Government servant to the office.

is subject to production
cate.

of
medi certifi

Deemed to have joined duty from the
date of expiry of leave, if intimation in
any form, indicating diffrculty in joining
duty due to n()n-availability of public
transport/ flighrs has been given by the
Government servant to the office. In
case of leave ort medical grounds, this

1.

a Deemed to htr
if intimation,

vc joined on 23.O3.2O2O,
in any form indicating

difficulty in joining duty due to non-
availability of public transport/flights
has been given bY the Government
servant to the oflice.
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Government servants who
were on leave prior to issue of
orders on lockdown with effect
from 25.03.2020 and the leave
expired during the lock down
period, but who u'ish to curtail
the leave before expiry and join

Curtailment of sanctioned leave may
not be agreed to, unless allowed by the
ieave sanctioning authority only in rare
cases based on oflicial exigenry. From
the date folkrwing the date of expiry of
leave during the period of lockdown, ttre
employee mar be deemed to have joined

du du

2. AU the Ministries/ Departments and their at tached/ subordinate offices
are directed to regulate the period of absence strictll as per above clarifications
and unnecessary references to DoPT on the subject nray be avoided.

Cfrr 
'\^-t*(Satyqiit Mishta)

Joint Secretary to the Government of Iadia

. All the Ministries / Departments of Governncnt of India.

. NIC CeU, DoPf, with a requeat for uploadin3 on the webeite of this
Depertment.
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